
CHAPTER Iv.
OF THE SUMMONS.

64. When an offence has been committed, or is sup-
posed to have been committed, the proceeding, in order to
compel the person known or suspected to have committed
such offence to appear for the purpose of enquiry concernirig
the same, may be by summons or arrest.

6,5. A summons or a warrant of arrest may be obtain-
ed on a complaint as hereinafter provided.

66. 'When, In order to the issuing of a summons or a
warrant against any person for any offence, a complaint is
made before the Ma.fi~trate of the District, or a Magistrate
who is authQrized to receive such complaint without reference
from .the Magistrate o~ the District, such Magistrate shall
examine the complainant. 1'he examination shall be reduced'

into writing, and shaH be signed by the complainant, cu~dalso
by the Magistrate.

67. The Magistrate before whom such complaint is'" .
duly made shall, if it appear to him that thore is sufficient
gTound for proceeding, iEsuehis summons, or in cases in

which a warran} may issue, his warr~t for c3,using the
person accused to appeal" before himself or some other Magis-
trate having jurisdiction. If in the judgment of such J\-1a~
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gistrate there be no sufficient ground for proceeding, he shall
dismiss the complaint.

68. Excc;pt as is otherwise provided in Chapter XI of
this Act, the Magistrate of the District, or a Magistrate in
charge of a division of a District, may, without any complaint,
tal}e cognizance of any offence which may come to his know~
ledge and may issue a'summons, or in cases where a warrant
may issue, a warrant of arrest against the person known or sus-

pected to have committed such~trence, in the same manner as
if a complaint had, been made against s'uch person. The pro-
visions of this Section shall not apply to the offences described
in Chapters XIX, XX, and XXI of the Indian Penal Code.

69. Every summons is,med by a 1Iagistrate to an ac-
cused person shall be in writing and shall be signed and seal-
ed hy such 11agistrate, and shall he in the fimn (A) given in
the Appendix or to the like dfed.

70. A s,ummons shall ordinarily be issued th~ough a
Police Officz;l'; but the IYlagistrate issuing the summons may
if immediate service be necessary and no Police Officer be

immediately available, direct the summons to he served by
any other person. .

71. The summons shall he served on the accused per-
sonally, or in case the accused penwn shall not be fo~nd, it
may be left for him with some adult male member of his
family residing with him. ..

72. When the accused person cannot be foun.d, and

there is no adult male member of hi~ farnily on whom the

'service can be made, the serving Officer shall fix a copy of
the s~mmons on some conspicuous part of the house in
which the accused person ordinarily resides.

73. A Magitstrate may (notwithstanding such summons),
either before the appearance of the accused pei'son as required
by such summons, or after default made by him so to appear,
issue 11warrant of a~rest against ,such person.~

74. The Magistrate of the District or a Magistrate in
Gharge of a division of a District, may issue a summons or
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warrant for the apprehension of any person-within such Dis-

trict or division of a District in respect of a,.!ly offence kJ;lown
or suspected to have been committed by such person in a dif-
ferent District or division of a District, or on the high seas, or
in a foreign country, and for which, if comm.itted within the.
jurisdiction of such Magistrate, he might issue a summons
or warrant.

75. 1'he provisions. relating to a summons and its issue

contained in this Chapter, S~tU be applicable to eve~y sum-
mons issued under this Act.
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